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Loan by I.F.C.J. to Sbri . Meenak bi 
M II Ltd. Madura i 

4069. PROF. MADHU DANDAVATE : 
W ill the Minister of FINANCE be plea d 
to state: 

(a) whetber it is a fact tbat the Indul-
trial finance Corporation of India had given 
loan ot Rs. 55 laths to Shri Meenak hi 
Mills Ltd., Madurai in 1972 ; 

(b) jf 0 , whether a portion of thi 
Joan was converted by .the financial 
iostitiutions into. equity sqares in 1982 using 
the convertibility c1au e in th~ loan agree-
ment ; 

(c) if 0, tbe rea on for this cOll ver io , 

(d) whether as a result of thi conver ion 
Sbri Sanjeev Dalmia of Golden Tobacco 
Compao Limi~ed ba acqui(ed ontral over 
tbe Meenak hi MiJl Ltd.' and 

(e) jf so, whether Government propo e 
to take any action to prevent thi manipu-
Ja ted take over ? 
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THE DEPUTY MIl ISTER IN THE 
MINISTR Y OF FINANCE (SHRI JA A -
DHANA POOJARY) : (a) Fin cia I l a i· 
tance ;Qf R . 55 lakh w s sanction d by 
In4u trial Finance Corporation of India 
(f F . C.I.) for modernt tion of M du ai 
unit of Shri Meenakshi Mill Limited 
(SMML) in 1971. 

(b) Ye , Ie. 

(c) The e ercise of conversion opt ion 
by the J.F.C.1. wa prompt d by lh 
di ens ion among differ t promoter groups 
which bampered . mOQth . and ·effeotive 
managem nt of the unit -and. he n tor 
immediate ren vation/moderni ation of the 
unit which called for a ociation of a new 
party with sound financial and maQ i I 
re ources. 

(d) and (e) A a result of pu cbase of 
the hares of SMM h Id by I. . C. 1. 
and certain other hare-holder (in ludiog 
pr~moter's group) certain inv stmeot 
companies belonging to Shri Sanjay Dal . 
of Golden Tobacco ompany Limited 
(GTCL) have acquired controlling interest 
in the mangement of SMML. Since the 
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in talla'lion of the new management, the 
unit is reported to be howing i~gs of 
recovery and improved performance. Since 
the sale of the shares of SMML held by 
I. . C. I. wa eff cted on the basis of the 
c m cia! judgement of tbe in titution 

eeping in view the interests of the institu-
tion and the overall interest of revival and 
proper running of S M M L, the change can 
not be categorised as manipulated take 
over. The Cl-uestion of preventing the change 
does not, therefore , arise. 

Reserve Bank of India Guidelines to 
Companies for Transfer of S re 
Purcha ed by Non-Re ident Indian 

4070. SHRT KAMAL NATH : 
SHRI MADHAVRAO SCINDIA : 

WiJl the Minister of FINANCE be pleased 
to state : 

(a) whether the Reserve Bank of India 
has issued any fresh guidelines to the 
companies enjoining upon them to transfer 
the share purchased by non-resident Indians 
either directly or through foreign companie ; 

(b) if so , tbe details thereof ; 

(c) whether any of the Indian companie 
whose shares have been purchased by 
foreigners in large number , challenged 
t e new guidelines ; and 

(d) if so, action proposed to be taken 
finally to settle this controversy ? 

THE MINISTER OF FINANC 
( RI PRANAB MUKHERJEE): (a) to 
(d) No guidelines have been issued by the 
Reserve Bank of India to companies 
enjoning upon them to trar.sfer the shares 
purchased by non-resident Indians. 
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4072. SHRI . M. PUTTE GOWDA : 
WiIJ the Minister of 
plea ed to state : 

OMM R be 

(a) whether it i fl fact th t coffee i 
on of the top export duty earner during 
the last teree years ; 

-
(b) if so, full detail of e port duty 

earned by Coffee aDd other exportable 
ommodities during the above period ; 

(c) whether it is al a fact that everal 
coffee growing sections have requested 
Government to scrap export duty for a 
period of two year in view of the evere 
drought situation in coffee-growing States 
during 1982-83 ; 

(d) if so. what steps Government have 
taken in this regard . 

(e) the duel e port price Jine of coffe 
in quota countries and non-quota countrie$ 
in fetching lower return to coffee grower ; 
and 

(f) i. it Dof a fact th t the craping of 
export duty will improve the retur~ at a 
time when production i wof ? ...... 




